CENTRAL ADWINISTRATIVE TRIBINAL PRINCIPAL BeNCH,
C.P.NO,158/98.
N | Vi
0A No,292/97 .
Neow Dalhi: this the 8" day of Auguat,1999§!

HON 'BLE MR, S, ReADIGE, VICE CHAI A a1 ()«
HON *BLE MR.KULDIP SINGH,M eMBER(I)

~ Shyem Lal,

/o shri Jeet Ram ,
Rlo W1l Naruana; ward No. 4 0

Moh,Gandhi Nagar,
dind (Haxyanaa? coso fppplicanty
(By Adwecate: shri Yogesh Shama )

Vbréua '

shri K.K,. Chaudhat‘y,
bivl, Railuay Manager,
Northem Railway,
Del M Oi vision,

. Near Neuw oalhi Rall way Station,

New Delhi ‘ soeo Respondentss

(By adwecete: shri Rolo Ohawan )

ORDER

HON *8L £ BReSe RoADIGE, VICE CHAT AIAN (n),

2. shri Sharma states that a perusal of respondents?

order dated 18 »5¢58 passed pursuant to the Tribunal ’g
order dated 26J9/%7 in 04 N0.29%/ 9 revesls that the
only reason why @plicents’' case has been rejected 4s

becausg they were not eNgaged as casual labourers by

- the G.M¢ but this argument has al ready been rejected in

several other cases decided by the Tribwnal, for exanpl e
order dated 13.10.9 in 0p 242/ 97 Satyapal & Orss" vssl
GoR3 Northem Railway & Orsgy, eng hmce this reason

could not be pemitted to he taken by respondents to

reject applicant [ cl aim
‘a/z/’

LS.
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, 3, Even if what shri Shama states were correct,
that 1s still not sufficient to initiaste contempt
action against respondentsd In this connection, the
Hon "b]..a .Stprape,,murt-"s ruling in JJS.Parihar Vsg
Go/Nuggar & Orsd J.T, 1996(9) sC 608 is relavants

: 5,
4, If applicante =we aggrieved by respondents?
order dated 1835:'98 , it is open to them to
chall gnge the same in accordance with law, if so

ad vl seds’

S Gi ving liberty to spplicant as afo resaid, thg
C.P. is dismissed and notices against the alleged

~contemnors are dischargedsd
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{,chvft/ Aodobge

( KuLpIp SINGH ) - ( SeR.ADIGE)
MmemBER(I) VICE CHAIRI AN (n),

/ug/




